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BEFORE THE NATIONAL GREEN TRIBUNAL, NEW DELHI
Original Application No. 639/2022

IN THE MATTER OF:-

PRITTIPAL SHARMA ... APPLICANT
VERSUS
GOVT. OF NCT OF DELHI & ORS. es+...RESPONDENTS
D.0.H.:20.03.2023

REPLY ON BEHALF OF RESPONDENTS NO. 6 TO 9 TO THE
ORIGINAL APPLICATION FILED BY APPLICANT UNDER
SECTION 14, 15 R/W 18 (1) OF THE NGT ACT, 2010

MOST RESPECTFULLY SHOWETH:-

PRELIMANARY OBJECTIONS:-

1. That the present application is not maintainable and liable to be
dismissed because the respondents no. 6 to 9 have constructed
stairs and ramps only for entry and exit from their houses and by
way of this construction no any type blocked the drains. It is also
submitted that the open drain is always harmful for the public and
is most required covering the said drains. It is specifically
submitted that the houses of the respondents no. 6 to 9 were built
in the year of 2011, whereas the road of G-1 Block, Aya Nagar
constructed in the month of February, 2021 and due this reason
road level is very low from the houses of G-1 Block, Aya Nagar,
Detlhi. It is submitted that due to soil erosion of 3% feet at the time
of construction of road, the road of G-1 Block, Aya Nagar, has

been low from the houses.
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That the present application is nothing but merely an abuse of the
process of law and has been filed by the applicant with malafide
intentions to harass the Respondents no. 6 to 9 and as such, the
same 1s not maintainable and is therefore liable to be dismissed.

That the present application is not maintainable for the non-
Jjoinder of MCD as necessary and proper party in the present
application who has already been given a complaint by the
applicant on 27.09.2021 by the applicant and the applicant has
already mentioned in his present Original Application. As per the
judgments of the Hon’ble Supreme Court a "necessary party' is a
person who ought to have been joined as a party and in whose
absence no effective decree could be passed at all by the Court
and a “proper party' is a party who, though not a necessary party,

is a person whose presence would enable the court to completely.

effectively and adequately adjudicate upon all matters in disputes

in the suit, though he need not be a person in favour of or against
whom the decree is to be passed. Thus as per the settled law MCD
is necessary and proper party in the present application.

That the applicant is not entitled to the relief claimed in his
application against the above mentioned Respondent No. 6 to 9
there is no any reply filed by MCD on the complaint dated
27.09.2021, the applicant is already occupying the government
property by illegal construction stairs and ramps outsides his
house without permission of the concern authority and by this
illegal construction the Applicant has blocked the open drains due
to which the cleansing of the open drain has been permanently

prevented and the said construction of the stairs and ramps which
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has permanently blocked the open storm-water drain is against the

provistions of the Delhi Water Board Act, 1998.

PARAWISE REPLY :-

1.

That the contents of the para no. 1 are matter of record and as such

need no reply.

That the contents of the para no. 2 are matter of record and hence

need no reply.

That in reply of contents of the para no. 3, it submitted that the
applicant has filed the present application with malafide

intentions to harass the Respondents no. 6 to 9.

That in the reply of the contents of the para no. 4, it is submitted
that the applicant has raised a false and fabricated complaint
against the coverage of stormwater drain by the people of Aya
Nagar because any illegal coverage of stormwater drain by them,
firstly harmful for the people of Aya Nagar and rest contents of
para no.4 of the application are not relevant with the respondent
no. 6 to 9. It is specifically submitted that the houses of the
respondents no. 6 to 9 were built in the year of 2011, whereas the
road of G-1 Block, Aya Nagar constructed in the month of
February, 2021 and due this reason road level is very low from
the houses of G-1 Block, Aya Nagar, Delhi. It is submitted that
due to soil erosion of 3 ' feet at the time of construction of road,

the road of G-1 Block, Aya Nagar, has been low from the houses.
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5. That the contents of the para no. 5 are matter of record and hence

need no reply.

6. That the contents of the para no. 6 are matter of record and hence

need no reply.

7. That the contents of the para no. 7 are matter of record and hence

need no reply.

8. That the contents of the para no. 8 are matter of record and hence

need no reply.

9.  That the contents of the para no. 9 are matter of record and hence

need no reply.
PARAWISE REPLY OF THE FACTS IN BRIEF:

5. That the contents of the para no. 5 are matter of record and hence
need no reply.

6. That in the reply of the contents of the para no. 6, it is submitted
that there is no concern with the respondent no.6 to 9.

7. That in the reply of the contents of the para no. 7, it is submitted
that there is no concern with the respondent no.6 to 9.

8. That in the reply of the contents of the para no. 8, it is submitted
that there is no concern with the respondent no.6 to 9.

9. That in the reply of the contents of the para no. 9, it is submitted
that there is no concern with the respondent no.6 to 9.

10.That in the reply of the contents of the para no. 10, it is submitted

that there is no concern with the respondent no.6 to 9.
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11.That in the reply of the contents of the para no. 11, it is submitted
that there is no concern with the respondent no.6 to 9.
12. That in the reply of the contents of the para no. 12, it is submitted
that there is no concern with the respondent no.6 to 9.
13.That in the reply of the contents of the para no. 13, it is submitted
that there is no concern with the respondent no.6 to 9.
14.That in the reply of the contents of the para no. 14, it is submitted
that there is no concern with the respondent no.6 to 9.
15.That in the reply of the contents of the para no. 15, it is submitted
that there is no concern with the respondent no.6 to 9.
16.That in the reply of the contents of the para no. 16, it is submitted
that there is no concern with the respondent no.6 to 9.
17.That in the reply of the contents of the para no. 17, it is submitted

that there is no concern with the respondent no.6 to 9.

18- 21. That in the reply of the contents of the para no. 18 to 21, it is

submitted that there is no concern with the respondent no.6 to 9.

22. That the contents of para no. 22 are denied as stated. It is
categorically denied that the Respondent no. 6 to 9 who are residents of
the Aya Nagar locality have also encroached upon government property
and have constructed stairs and ramps outside their houses without
permission. It is specifically denied that these stairs and ramps
constructed by the residents have blocked the open drains due to which
the cleansing of the open drain has been permanently prevented. It is
also specifically denied that the said construction of the stairs and the
ramps which has permanently blocked the open storm-water drain is

against the provisions of the Delhi Water Board Act, 1998. It is
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submitted that there is no any type of coverage of stormwater drain and
there is no question arising the increasing toxicity and leads to health
hazards owing to trapped gases inside the drains and if any type of
coverage of drain is there only for safety nature. It is submitted that the
photographs has placed by the applicant as Annexure- A14 (Colly.) are
totally misleading the facts and circumstances. It is submitted that open
drain in residential house is always dangerous to people who resides
there and if any coverage on drain in residential house is only for safety

nature of public being.

23. That in the reply of para no.23 of the Original Application, it is
submitted that the respondents no. 6 to 9 have built a ramp and steps and
covered outside their houses is only for safety nature from happening
the incidents. It is specifically denied that the respondents no. 6 to 9
along with other house owner in G-1 Block, Aya Nagar has built ramps
and steps thereby encroaching the drainage. It is submitted that all
houses are situated in high level from the road and due to this reason it
is necessary to built ramps and steps only for entrance and existence
from their houses and by these constructions no any type encroaching
the drainage. It is submitted that coverage the drain in front of their
houses is only for safety purpose and these coverage of drain is not
stopping the flow of water of drain. It is specifically submitted that the
houses of the respondents no. 6 to 9 were built in the year of 2011,
whereas the road of G-1 Block, Aya Nagar constructed in the month of
February, 2021 and due this reason road level is very low from the

houses of G-1 Block, Aya Nagar, Delhi. It is submitted that due to soil
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erosion of 3 ' feet at the time of construction of road, the road of G-1

Block, Aya Nagar, has been low from the houses.

24. That in the reply of the contents of the para no. 24, it is submitted

that there is no concern with the respondent no.6 to 9.

25. That in the reply of the contents of the para no. 25, it is submitted

that there is no concern with the respondent no.6 to 9.

26. That the contents of the para no. 26 are matter of record and hence

need no reply.

27. That in the reply of para no. 27 of the Original Application, it is
submitted that no cause of action has arisen in favour of the
petitioner and against the respondent mo. 6 to 9 'to

demolish/remove the ramps and steps outside their premises.

REPLY TO GROUNDS.
1. That the contents of the para/ground 1 are matter of record and

hence need no reply.
2. That in the reply of the contents of the para/ground no. 2, it is
submitted that there is no concern with the respondent no.6 to 9.
3. That in the reply of the contents of the para/ground no. 3, it is
submitted that there is no concern with the respondent n0.6 to 9.
4. That in the reply of the contents of the para/ground no. 4, it is

submitted that there is no concern with the respondent no.6 to 9.
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5. That in the reply of the contents of the para/ground no. 5, it is
submitted that there is no concern with the respondent no.6 to 9.

6. That in the reply of the contents of the para/ground no. 6, it is
submitted that there is no concern with the respondent no.6 to 9.

7. That in the reply of the contents of the para/ground no. 7, it is
submitted that there is no concern with the respondent no.6 to 9.

8. That in the reply of the contents of para/ground no.8, it is
submitted that there is no any type of blockage of drain by the
construction of ramps and step by the respondents no.6 to 9 and
these constructions are only for safety nature and over the drain
and not stopping the flow of water of drain.

9-10. That in the reply of the contents of para/ground no.9, it is
submitted that the respondents no. 6 to 9 and residents of G-1
Block, Aya Nagar, Delhi covered the drain only for safety
purpose and no to intention to effects the flow of water of
drain. It is submitted that if any construction to effect the flow
of water of drain firstly specifically effected the health of
public who resides there. It is also submitted that open drain in

residential house is specifically dangerous to the public being,
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I1. That in the reply of the contents of the para/ground no. 10, it is
submitted that there is no obstructing the flow of drain by way of
construction of ramps and steps by the respondent no.6 to 9. It is also
submitted that ramps and steps constructed by the respondent over
the drain only for safety and entrance/existence from their house.
Rest para/ground no.11 of the Original Application is not relevant
from the respondents no. 6 to 9, hence need no reply.

12. That in the reply of the contents of the para/ground no. 12, it is
submitted that the respondent n0.6 to 9 by way of construction ramps
and steps outside their houses are no violating the Hon’ble NGT’s
order dated 13.01.2015. It is submitted that by the construction of
ramps and steps by the respondent no. 6 to 9 is only for safety nature
and entrance/ existence from their house.

13. That in the reply of the contents of the para/ground no. 13, it is
submitted that there is no concern with the respondent no.6 to 9.
14-18. That the contents of the para/ground no. 14-18 are matter of
record and hence need no reply.
- That the contents of para 1 of the Limitation of the Original

Application are matter of record and hence need no reply.
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The last para is a prayer of Applicant to this Hon’ble court and
it is respectfully submitted that in view of the aforesaid preliminary
objections and submission in the para wise reply, the Applicant is not
entitled to any relief claimed in the present Original Application in

his favour.

PRAYER:-

In view of the aforesaid facts and circumstances it is respectfully
prayed that the present Original Application of the Applicant may

kindly be dismissed with heavy cost,in the interest of justice.

R Kor- fremal 8™ Qlambbu Gt

PLACE: DELHI RESPONDENT NO. 6 TO 9
 yperefesinas
DATE: |4 .02.2023. THROUGH #°°
(DEEPAK KUMAR &
S. K. TIWARY)

ADVOCATES

7
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BEFORE THE NATIONAL GREEN TRIBUNAL, NEW DELHI

Original Application No. 639/2022

IN THE MATTER OF:-

PRITIPAL SHARMA ... APPLICANT
VERSUS
GOVT. OF NCT OF DELHI & ORS. wereeo. RESPONDENTS

AFFIDAVIT

AFFIDAVIT OF SHRI RAKESH KUMAR, S/O RAM
PARMOD SINGH, AGED 46 YRS, R/O 1031, C-1/1, G-1 BLOCK,
AYA NAGAR, PHASE-6, NEW DELHI- 110047.

I, the above named deponent, do hereby solemnly affirm and

declare as under:-

1. That I am the Respondent No. 6 in the above noted suit and as
such, I am well conversant with the facts of the case and
competent to swear this affidavit.

R That the contents of the accompanying reply to the Original
Application of Applicant has been drafted by my Counsel as per
my instructions and the contents of the same have been duly read
and understood by me in vernacular language, I hereby state that
the facts stated therein are all true and correct to my knowledge.
The facts stated therein may kindly be read as part and parcel of
the present affidavit also as the contents of the same have not been

reproduced herein for the sake of brevity.

Pagersl-Yox -
DEPONENT

<ok Oath Cruiv.",v',\‘,’.'?‘\
VERIFICATION: /P51 o, 369 em-.w'“‘“"’ff\
‘,S? EHH ;rm' }--‘::‘ e )
ok m)i ‘ k/

<7 \3‘7"7 N 57
NG 2>

3o e PR B
~Eani Court, M
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Verified at Delhi on this !4T2day of February, 2023 that the

contents of the above affidavit are true and correct to the best of my

knowledge and belief, no part of the same is false and nothing material

has been concealed therefrom.

3o Wi Dic... IR A

1 r'-t} { q
PAGVELIL

GG o o
has solsi

Deihi on.... %[ >].
that the € '

Rakvsh K o
DEPONENT

N
o 0ath Lonimgjesy
ACANRONS
SHAPMA 2.7

P
A2¥5 | No. 369
o7 1) BHUSHAN SHAPMA .
e E;;D- By. Beiii Hiu Court 4. :
K perlod-17/4/2021 ./

%o 1016/4/2023

\Hf?\z?ﬂ_f:our\-n“
4 Feg 2003

’
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BEFORE THE NATIONAL GREEN TRIBUNAL, NEW DELHI

Original Application No. 639/2022

IN THE MATTER OF:-

PRITIPAL SHARMA ... APPLICANT
VERSUS
GOVT. OF NCT OF DELHI & ORS. weeses . RESPONDENTS

AFFIDAVIT

AFFIDAVIT OF _SHRI SATISH KUMAR ROY, S/O
KAMALA ROY, AGED 47 YRS, R/0 1031, C-1, G-1 BLOCK AYA
NAGAR, PHASE-6, NEW DELHI- 110047.

I, the above named deponent, do hereby solermﬂy_ affirm and

declare as under:-

1. That I am the Respondent No. 7 in the above noted suit and as
such, I am well conversant with thé' facts of the case and
competent to swear this affidavit.

2 That the contents of the accompanying reply to the Original
Application of Applicant has been drafted by my Counsel as per
my instructions and the contents of the same have been duly read
and understood by me in vernacular language, I hereby state that
the facts stated therein are all true and correct to my knowledge.
The facts stated therein may kindly be read as part and parcel of

the present affidavit also as the contents of the same have not been

reproduced herein for the sake of brevity.
A
DEPONENT
VERIFICATION: Py UL‘ ‘; 2th Conyms
/202 3k Mo, 569/ mo] s
fl: l I)||I 8 \DAA N
b= App e
')9\? \\\h“) Pe; *
\::f’, (016

8 o /g r:;- v'
Zar oy, D
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Verified at Delhi on this .14 day of February, 2023 that the
contents of the above affidavit are true and correct to the best of my
knowledge and belief, no part of the same is false and nothing material

has been concealed therefrom. P L™

v DEPONENT

ol - ath (,0”
CERTIFIED T THE D = /\0\0* A
Shri/Smt./Km 2"% Frn}-p—a?% =N S.L. No. 369/2021 ‘S"(,

....................................

/< BRIJ BHUSIAN SRARNA 2%
\; App. By. Dethi Higu Gount
g, Peiodirireel o

/_ to 16/4/2023 \\G/‘,
df, (\Ey_r_:‘{)/e/

Qs N paketadtamee Nelhi”

Slo Wio Dio
I\jr\ -.i.)gn. "
tdentifizd
has soic
Delhi on...

wha

\_:



385

15

BEFORE THE NATIONAL GREEN TRIBUNAL, NEW DELHI

Original Application No. 639/2022

IN THE MATTER OF:-

PRITIPAL SHARMA ... APPLICANT
VERSUS

GOVT. OF NCT OF DELHI & ORS.  ....... RESPONDENTS

 AFFIDAVIT

AFFIDAVIT OF SHRI AS: UTOSH PANIGRAHIL, S/O
BRAJA KISHORE PANIGRAHI, AGED 46 YRS, R/0 1031, C, G-
1 BLOCK, AYA NAGAR, PHASE-6, NEW DELHI- 110047.

I, the above named deponent, do hereby solemnly affirm and

declare as under:-

1. That T am the Reépondent No. 8 in the above noted suit and as
such, I am well conversant with the facts of the case and
competent to swear this affidavit.

2, That the contents of the accompanying reply to the Original
Application of Applicant has been drafted by my Counsel as per
my instructions and the contents of the same have been duly read
and understood by me in vernacular language, I hereby state that
the facts stated therein are all true and correct to my knowledge.
The facts stated therein may kindly be read as part and parcel of

the present affidavit also as the contents of the same have not been

reproduced herein for the sake of brevity. e
e

DEPONENT

VERIFICATION: /@m,},,ﬂ

251 No 369/2021 S

) 1 o L) ™ )
< BRI BHUSHAN SHARMA %
(> App. By. De nCotrt T
,)9\‘)% \*) Period-17/4/2021 %/

N 5 e AL
oy, 016142023 S
SR NN
S Court, VYT
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Verified at Delhi on this ,LJ—rE day of February, 2023 that the
contents of the above affidavit are true and correct to the best of my
knowledge and belief, no part of the same is false and nothing material

has bgen concealed therefrom. W
ﬁyﬁ‘ A

DEPONENT

~

e ; ath
!1.;:1\1.'{/;.!\ e ]%ﬂ Tr.% ,V_,_QNL_,N' @ \"02(:1 35%
; i 0. 2
< BRIJ BHUSHAN SHARMA
App. By. Dalhi Higi) Court
,; Pelnod 17/4/2021 %
iy / 2]
t15, 10 167412023 s
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A
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BEFORE THE NATIONAL GREEN TRIBUNAL, NEW DELHI

Original Application No. 639/2022

IN THE MATTER OF:-

PRITIPAL SHARMA eeeeeenn APPLICANT
VERSUS
GOVT. OF NCT OF DELHI & ORS. weereo. . RESPONDENTS

AFFIDAVIT

AFFIDAVIT OF SHRI SHAMBHU PASWAN S/0 BABU
LAL PASWAN, AGED 42 YRS, R/O 1033P, G-1 BLOCK, AYA
NAGAR, PHASE-6, NEW DELHI- 110047. |

I, the above named deponent, do hereby solenﬁnly affirm and

declare as under:-

1. That I am the Respondent No. 9 in the above noted suit and as
such, I am well conversant with the facts of the case and
competent to swear this affidavit.

2. That the contents of the accompanying reply to the Original
Application of Applicant has been drafted by my Counsel as per
my instructions and the contents of the same have been duly read
and understood by me in vernacular language, I hereby state that
the facts stated therein are all true and correct to my knowledge.
The facts stated therein may kindly be read as part and parcel of
the present affidavit also as the contents of the same have not been

reproduced herein for the sake of brevity.

DEPONENT

PR -

VERIFICATION: u\ ( Oath Lu.',“ oy
e e

_\)L
‘*.)" S.L. No. 369/20: z
2 BRI BHUSHAN SHARM
zb p. By. Deky i Cou
\} \ { '-;:.'
¥ /‘S/
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Verified at Delhi on this 147 day of February, 2023 that the
contents of the above affidavit are true and correct to the best of my

knowledge and belief, no part of the same is false and nothing material

has been concealed therefrom.

DEPONENT

,/\B\ Qath LLE?,T;?/;\

S et
SERTIF

n 5978 L. No. 369/2021 .:\‘s
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thet Lt
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14 FEB 2023
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T - AR o ST

INFHECOURT OF _ ' ~Ths Natisnal Crees “ibunal * Noe
Suit/AppealNo.__ ). A. Np. 6349 120 22 JURISDICTION OF 202

Inre:-

P PTTLCPAL SHARM A Plaintiff(s) . Petitioner(s)
Appellant(s)  Complainant(s)

VERSUS

CADVT, 0F Net 0F Denr 2 URs. \Defendant(s) / Respondent(s) / Accused

KNOWALdL m these Presen shall Come that 1/ We _ Qakwﬁ KW 5/0 ﬁ@m FM ST
0é S/ f'joiosl G- Blocle, N, p_ 4

The above named___ @ﬁf& Aot m do hereby appoint

AR B S Vi woa 93— S
EPAK 1%»}] b{\‘d\i\tzt‘;;i‘\." M{ﬂ’

DE AJ2
En.No.D/éﬂ;%béx\ Kalat,
A3, D0 B Gures, DL\\
"‘Z\i’-z‘:;’i‘ 17 \ ,l"-"(

(herein after called the advocate/s) to be my / our Advocate in the above - noted case authorize him:-
- To act, appear and plead in the above-noted case in this court or in any other court in which the same may be tried or heard and

also in the appellate court including High Court subject to payment of fees separately for each court by me / us. f
To sign file, verify and present pleadings, appeals cross-objections or petitions for executions review, ; 7 A, |

revision, withdrawal, compromise or other petitions or affidavits or other documents as may be deemed necessary or proper it 5=
for the prosecution of the said case in all its stages subjects to payment of fees for each stage. ' % (
&

To file and take back documents, to admit and/or deny the documents of opposite party.

To withdraw or compromise the said case or submit to arbitration any differences or disputes that :
may arise touching or in any manner relating to the said case.

To take execution proceedings on paying separate fee.

To deposit, draw and receive money, cheques, cash and grant receipts hereof and to do all other acts and- thlngs which :

may be necessary to be done for the progress and in the course of the prosecution on the said case. ;

To appoint and instruct any other Legal Practitioner authorising him to exercise the power and authority hereby ; i
conferred upon the Advocate whenever he may think fit to do so and to sign the power of attorney on our behalf. : {

And I/We the undersigned do hereby agree to ratify and confirm all acts done by the Advocate or his substitute
in the matter as my/our own acts, as if done by me/us to all intents and purpose.

And I/'We undertake that I/We or my/our duly authorised agent would appear in court on all hearings and will in for
m the Advocate for appearance when the case is called.

And I/We undersigned do hereby agree not to hold the advocate or his substitute responsibie for the result of the said case.
The adjournment costs whenever ordered by the court shall be of the Advocate which he shall receive and retain for himself.

And U/We undersigned do hereby agree that In the event of the whole or part of the fee agreed by mefus to be pald to the
advocate remaining unpaid he shall be entitled to withdraw from the prosecution of the said case until the same is paid up.

The fee settle s only for the above case and above Court. I/ We hereby agree that once the fee is paid, | / We will not be entitled
for the refund of the same in any case whatsoever and if the case prolongs for more than 3 years the original fee shall be paid again by me/ us.

IN WITNESS WHERE OF I/ We do hereunto set my/our hand to these presents the contents of which have been understood
Accepted subject to the terms of the fees.

by me/usonthis ..., ARV O i hn 202
w
@‘f”ﬁ W o Palcasi kor @—@91"
L. /\ o 3 : Client Client
> Advocate Advocate 1 Identify The Signature/ Thumb Impression Of Below Mentioned Person,

Who Has Been Signed In My Presence. The Client.
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In re:-

FRITLPAL < HAEM 4 Plaintiff(s) ., _Petitioner(s)

Appellant(s)  Complainant(s)

VERSUS |

Ci0\v T. OF Nct 0L DELHE €. D \Defendant(s) / Respondent(s) / Accused
KNOW ALL to whom these Prefg:t shall Come that | / We A/J‘R ud’D’ra_ 'pﬂu\%"u‘ 5/ L Bzra:.('q
KR oves pd/lu. ' & Shamlbliu Frowen 5 G- Bloale. LD 4.5

The above named___ Qﬂ-«% evite b No . @ 2 i do hereby appoint

DEEPAK KUMAR # 3.I& %AZ;%‘MJ

En.No.D/1132A/200 Advocate
43, Dr. A.P] Abdul Kalam Blocl,
Tis Hazari Courts, Delhi 11 ol
Mob: 9312117205, 7ulllU5845
Email: dr.deepakyadavadvd? @ omall.com

(herein after called the advocate/s) to be my / our Advocate in the above - noted case authorize him:-
- To act, appear and plead in the above-noted case in this court or in any other court in which the same may be tried or heard and

also in the appellate court including High Court subject to payment of fees separately for each court by me / us. e i
To sign file, verify and present pleadings, appeals cross-objections or petitions for executions review, funies )
revision, withdrawal, compromise or other petitions or affidavits or other documents as may be deemed necessary or prope; | "
for the prosecution of the said case in all its stages subjects to payment of fees for each stage.
To file and take back documents, to admit and/or deny the documents of opposite party.
To withdraw or compromise the said case or submit to arbitration any differences or disputes that

may arise touching or in any manner relating to the said case.

To take execution proceedings on paying separate fee.

To deposit, draw and receive money, cheques, cash and grant receipts hereof and to do all other acts andthings which .
may be necessary to be done for the progress and in the course of the prosecution on the said case. : ;

To appoint and instruct any other Legal Practitioner authorising him to exercise the power and authority hereby } | -
conferred upon the Advocate whenever he may think fit to do so and to sign the power of attorney on our behalf. 1 e

And I/We the undersigned do hereby agree to ratify and confirm all acts done by the Advocate or his substitute
In the matter as my/our own acts, as If done by me/us to all intents and purpose.

And I/We undertake that I/We or my/our duly authorised agent would appear in court on all hearings and will in for
m the Advocate for appearance when the case is called.

And I/We undersigned do hereby agree not to hold the advocate or his substitute responsible for the result of the said case.
The adjournment costs whenever ordered by the court shall be of the Advocate which he shall receive and retain for himself.

And /We undersigned do hereby agree that in the event of the whole or part of the fee agreed by melus to be pald to the
advocate remaining unpaid he shall be entitied to withdraw from the prosecution of the said case until the same Is paid up.

The fee settle is only for the above case and above Court. I/ We hereby agree that once the fee is paid, | / We will not be entitled
for the refund of the same In any case whatsoever and If the case prolongs for more than 3 years the original fee shall be paid again by me/ us.

IN WITNESS WHERE OF I/ We do hereunto set my/our hand to these presents the contents of which have been understood
by me /us fsne}ljis ................................ day of anainiaiag 202 Accepted subject to the terms of the fees.
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"Advocate Advocate I Identify The Signature/ Thumb Impression Of Below Mentiongd Person,
Who Has Been Signed In My Presence. Tpe Client.
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